A CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. 313 of 1982

T. A NO.
DATE OF DECISION_1--1<.1-%5¢
' j A Petitioner
Fr, K,K,<hah Advocate for the Petitioner [s]
Versus
- - Respondent

B Advocate for the Respondent [s!
CORAM
The Hon'ble Mr. K, Bpam2orthy, Memiser (a)
The Hon'ble Mr.

JUDGMENT

Whether Reporters of Local paperé may be allowed to see the Judgment ?%
To be referred to the Reporter or not ?
Whether their Lerdships wish to see the fair copy of the Judgment ¢ | )Q\D

Whether it needs to be circulated to other Benches of the Tribunal ?
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Chandisingh Ravisingh P2rme
Ghxn@ksinghx® 10, Vijai #lo
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fajkot~ 380 002. Applk ant

er

advocate

Mr., K,K,3hah

Versus

-

sServ i’-"u th.-..)’.'l_gﬂ Gen
W.R1ly. Churchgate,

1) Union of India- Not
0

2) Reilway soaré - thraugh 3ecretary,
Railway buard, Ministry of Railways,
Rz i1l shagvan, New Lelhi,

3) Livisional Railway Mainager, w.Rly.
' r Un, shavnagar, Res ponéents

acvocates Mr, R M. Vin

ier iion'ile Mr, K,Remamoorthy, Memker @) :

The short issue invoalved in this ©.A. relates
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on comsgassionate ground,
The apslicant's father was working with the
Railways and died »n %.7.7% at which time he was

working as assistant etation Master, Navagarh in

. e T & g B o gt e o o e o= )
havnagar Division, keiny of minor age and bkeing

the »nly son, apelicaticn was made only after the

.

son's attalning majority in age i,e. on 14,10.§s.

»y a letter <ated 28.11.8%, the authorities hac

given a crygstic reply as unce
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setent authority has noet



considered your case for »intment on com@ ssionate

ground, In view of this nothing could Le done
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The apnslicant has alsos attached khkaxkekkz one
letter at annexure A wherein the General Jecretary of

the All Indiz Reilway Fedleration has keen given a

" I am directed to refer to your letter No AIRF/

22 (WRIZ/ 8%) (524) dated 2nd/ 4th Lecr.1%é% on the

S

akove sukject and te advise vou that the last
em;loyee died on 9,7.94% leaving Lehind widow, 5
~2ushters and one son., The widow asked for

compassicnate apasintment for the first time on

that tos for the &th c¢hilé, when he was

Nestern Railway, therefors have not considered
this case a deserving one and have not made any

woord recommencding for relaxatioc

1est 2f Shri Chandi

comgassisnate grounds®,
n their reply the res:ondent depgartment have
stated that the case _ertains t: the yvear 1397%/%

(since the wi‘ow »f the ap:licent had sent an
ay.lication on 14.2.%1) and during which perida
Trilkunal was n>t even estaklished andé therefore
asrlication was lialle for rejection sn point of
jurisdiction. The applicant was also resisted on
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the groun€ that the apilicant had got a negative

@ - ; & & P - .
resly in Novenber 1S%&s @ itself, The applicant
has got @ szecific reply on 2¢.11.1%e anéd therciipre

the limitaticn gexix&k started in 1%ie while the
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ags-.liceticn buzs been filed in 19%1, The fact of
continued representacicn threugh the Unien cannet

extend the limitatien facter, On that greund also

the application deserved disposi

tion.,
angd Mr. R,M,Vin
K,shah/Counsels for
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Heard MmodliSxend Mr. K
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the agrlicantfrespondent department resg
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ctively.
Thers is considerakle merit in the argument

that much time has assed aftc

railway servant, the incident having taken wlace

in the year 1573 and therefore the question 2f the
Trikunal intesrfering with the rep2ly given in 1%88
“223 not arise, Having stated this, giwxen the
Trikunal would also like to menti-n that inspite

realy Jiven ky the resgondent department is very
c¢oes n 2t give sut the reasen

or rejection of the resquecst, The disposal of this

ayrlication will-not therefore come in the way of the

res;» ndent dersartment considering the matter anew
if any valid ground still remains on receisk of a

rezresentatiosn in this regard f£rom the ap»licant,

with the asove remarks, azslication is

pmr




